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2z 2 Member of the Social
Audit Panel. Shri Deshmukh  has

kindly conscnted to be a Member of
the Panel.

The 'other conditions contained in

‘he Resolution published on  27-3-
1992 chall remain unchanged.
Sd/-

R®. Ramanujan
Jeing Secrctary ‘o the Govt. of
Tndia.

Tapping of Telephones

4934, DR. YELAMANCHILI SIVA-
JI: 'Will the Minister of COMMUNI-
CATIONS be pleased io state:

{a) whether it ig a fact that tele-
phones of politician, LA.S. officials
and Journalists are being tapped in
Andhra Pradesh as reporied in the
Indian Express of the 22nd July,
1992;

{b) whether there is any comp-
Jaint from one of the senmior I.A.S.
officials to his Ministry in this regard;
details

(c) if so, what are the

therecf; and

{d) what steps have been taken In
this regard to rectify the malpraectice?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI P. V. RANGAYYA NAIDU):

(a) No Sir.
{b) No Sir.
{¢) and (d) Do not arise.

Problems of STD subscribers

4235, SHRI S. S. SURJEWALA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether his Ministry has been
trom the STD subscribers regarding
the inflated Bills;
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(b) whether it is a fact that rea-
sons for such bills are defective Bills

and metering, misuse by the staff
and faulty instrumentation;
(¢} if so, whether the subscribets

are opting for disconnection of STD
on the face of helplessness;

(d) whether Government propose
to rescue the subscribers by remov-
ing these causes and also to provide
relief to the clients, STD users who
have been suffered on account of ex-
cessive Billing;

{ey whether on account of heavy
congestion on the Trunk Lines the
subscribers receive the usual rveply
“there is a heavy traffic on  this
route, please dial after some time”;
and

() if so, whether Government
propose to add more lines to remove
these congestions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI P. V. RANGAYYA NAIDU):
(a) No Sir, Complaints relating to
excess billing were received in res-
pect of only 0.75 per cent of the total
bills issued during 1991-92.

(k) These are among the reasons
for the excess billing complaints, A
proportion of the complaints are, on
investigation, found to be not justi-
fied.

(¢) No, Sir.

(d) The complaints of the subseri-
bers are examined thoroughly and re-
lief is granted to the subscribers
where the bills iare found o be in-
correct. Other measures like:

1. Provision of STD control facility
to the subscribers from Electro-
nic Telephone Exchanges tolock
or unlock their STD facility.

2. Provision of supply off @etails
of STD/ISD calls to the-dabscri-
bers.
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3. Computerisation of Telephone
Billing and phasing out of old
telephone exchanges by install-
ing new Electronic Exchanges
are expected to further reduce
the incidence of complaints.

(e) Due to heavy calls generated
by STD PCOs this message is conn-
ected on some routes. This message
is also connected in case there is any
link failure on some routes. But, in
general this message is not connected
on trunk calls.

(f) The congestion condition is
regularly monitored and action is.
taken to remove such congestion by
ladding more lines.

Interception of Telephone Messages
Permitted by DOT

4936. SHRI S. MADHAVAN: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) what are the conditions under
which interception of telephone mes-
sage is permitted by the Department
of Telecommunications;

(b) whether the Department of
Telecommunications preserves the
requisition orders issued by the
authorised officers under the Indian
Telegraph Act; and

(c) whether it is la fact that the
telephones of M.Ps were allowed to
be intercepted by the Department of
Telecommunications and if so, what
are the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNTCATIONS
(SHR1 P. V. RANGAYYA NAIDU):
(a) Sir, interception of telephonel
messages is permitted by Depart-
ment of Telecom as per provisions of
Section 5(2) of Indian Telegraph
Act, 1885 on receipt of requisitions
fromn authorised officers of Central/
State Governments,

(b) Yes, Sir.

(¢) The Department only extends
-Yechnical = atrarigements “to - place
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those numbers under interception.
which are specifically ordered by the
competent authority as authorised
under the Indian Telegraph Act.

FWIT W Iewm gegEr affr
% wee@l w7 aw-faEne

4237. Ww@ goigw fug o
;rq'réaw AET TE AT AT HAT HA
o:

(%) #nag Tw & f& @R
FEATT HF Tgreaa § 2R awlg-
£ afafa & fau faurT afmg F
uF e #1 qw-feuT el o Ry
faarw oftag & sqam fear g

(z) 7 fagw afwag afvama
T Y am w1 sw@E fear § s

(7) afz &, ar T IR A
AwT wegHe w@fafa T sdfad
frar wEr g ;Wi

: ?(Er) afs 78f, ar =aF sar FTr

GA WATGE W ST wal (s
drodlo TAGT AWE ) : (F) Sl |

(=) Sfrem

(31) Atz () =37 AGE Faav FifH
THEAT LRI T aEqifaa am| F7
TaAeT A% fFar an, qorfe SR
& foe 2d\wm  aemEwT afald w7
g 6 NS, 1992 F HT feaw
TR

Gradation of FAX Machines

4238. SHRIN[ATI SATYA BAHIN;
Will the Minister of COMMUNICA=
TIONS be pleased to state:

(2) what is the policy adopted by
his Ministry for gradation of various
types of FAX machines and purchase
of various types of ‘machines by Go-
vernment/Semi-Governmient -Depait
ments; o :




